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[Shri Dijpen Ghosh]

that the Government should make a

statement.

MR. CHAIRMAN: Taking the strong
sense of opinion in this House, I would
request the Minister of Parliamentary Affairs
to convey the same to the Government and, if
possible, make a statement in this regard
today itself.

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRIMATI MARGARET
ALVA): I will convey the same.

CALLING ATTENTION TO A MATTER
OF URGENT PUBLIC IMPORTANCE

Situation arising out of reported move
at management of Delhi Cloth Mills t»
close its textile mill.

MR. CHAIRMAN; Now Calling At-
tention. Mr. Dhabe.

SHRI S. W. DHABE (Mabharashtra): Sir, I
call the attention of the Minister of Labour to
the situation arising out of the reported move
of the Management of Delhi Cloth Mills to
close its textile mill rendering several
thousand workers jobless and the action taken
by Government in the matter.

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI T.
ANJIAH): Sir, . ,

[The Deputy Chairman in the Chair] The
management of M/s. Delhi Cloth M-llIs, Delhi
had applied for a closure et the Delhi Cloth
Mills with effect from 1-7-1985 under Section
25 (O) of the Industrial Disputes Act, 1947.
The Delhi Cloth Mills is engaged in spinning,
processing and weaving for the manufacture
of cotton textiles. The mill employs a total of
6109 workers of which 4388 are permanent,
1317 Badlis, 328 temporary and 76 trainees.
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The Delhi Administration received the
notice of closure on the 28th March, 1985.
According to the Administration which has
examined the case, the closure is not justified
in public interest as this would render 6,000
workers jobless. According to the Delhi
Administration, the mill is by no standard a
sick mill and is, in fact, technically viable.
Accordingly, the Delhi Administration has
refused permission for closure of the mills in
public interest under Section 25(0O) of the
Industrial Disputes (Amendment) Act, 1982.
In the circumstances, it would be illegal for
the management to close down the mill. I
would like to assure the House that the Delhi
Administration is seized of the situation and
would take all possible steps to avert the
closure.

SHRI S. W. DHABE: Madam Deputy
Chairman, it is a very unfortunate situation in
the country that the textile mills are closing
one after an-cther, and the Delhi Cloth Mills
is also following the same.

I had asked a question, No. 632 on lhe 7th of
May, 1985 asking the num-ber of  mills
closed in our country. The reply that has
been given by the Minister of Supply and
Textiles was Diat there were 70 mills closed
down up till then in the country, and that fhe
number of workers affected were 1,07,619. A
very large section of the v.orkers are out of
employment. Mr. Minister. And most surprising
iy tha* 01 mills, textile mills, were closed from
1981 to 1985. In 1981, the s.tatemem shows,
three mills wer. closed; inmilsl wer,
closed; in 1983 15 mills were closed;
in 1984, 26 mills were closed; and in 1985,
within these four months, seven textile mills
have been closed. So, from 1981 onwards The
number is going up. In 1984 they were 26. [ am
certain that as of new more than 80 mill; have
b”en closea down in our country. Ther-fore, it
is a very serious matter concerning the
working class. Textile is a tradrtiona!
industry. Even in my State of Maha-rashtra, in
Jalgaon and Bombay some
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mills have been closed and also in
Ahmedabad 'n Gujarat a large number of
textile mills have been closed therefore a very
positive decision is necessary to see that this
industry survives and is sustained and is taken
out of the clutches of t'ne private management
who wants to exploit it.

The second question which 1 would like
the Minister to consider is this. It is not
necessary under the Industries (Development
and Regulation) Act that only sick mills can
be taken over. It has been stated in the state-
went by .you that accordine to the Delhi
Administration, the Mill is by no standard a
sick mill. Even if it is not a sick mill, under
the Industries (Development and Regulation)
Act there is a provision which I would like the
Labour Minister and the Minister of Textiles
to consider the provision in section 15(b). I
quote:

"Where the Central Government is
of the opinion that—

(b) any industrial undertaking ig
being managed in a  manner highly
detrimental to th, scheduled industry
concerned or to  public interest;

the Central Government may make or cause
to be made a full and complete investigation
into the circumstances of the case by such
person or body of persons as it may appoint
for the purpose".

After the report is submitted, powers have
been given to the Central Government to take
over the management under section 18A, sub-
clause (b), I quote:

"The Central Government may by
notified order, authorise any person or
body o,f persons to take over the
management of the whole or any part of the
undertaking or to exer-eise in respect of the
whole or any part of the undertaking such
functions of control as may be specified in
the order".
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Therefore, the concept of taking over only
sick mills under the Industrial Development
Regulation Act. is not correct. The
Government can take over any industry, if it is
detrimental to the interest of the public. Now,
what is the position? On the 2nd May, 1985
serious allegations have oeen made against the
Ministry of Works and Housing for giving
permission to DCM to close the industry
which is in the heart o,f the city, in the other
House. When the Minister gave his reply, he
did not make a clear statement. He gave a
confused statement. That was a small
statement. The serious allegation was that
something had happened in the master plan.
From 1961 to 1981, the DCM management
had no plans to shift the industry. Now, the
DCM has devised a plan after closing the mill
they wanted -to sell the land on a commercial
basis as plots. By this method the DCM is
going to make profits to the tune of Rs. 800 to
1000 crores. This would deprive the workers
of their employment. DCM is planning to
commit a fraud with the land which was used
for this industry for more than 100 years.

The Ministry of Works and Housing has
given some concessions to the DCM. The
land measuring about 64 acres was exempted
from the Urban Land Ceiling Act. This was
the only industry which was given permission
to open its mill in the urban area. We know
that DCM is one of the biggest textile
magnates in the country. Now, they want to
close the industry and sell the land for
construction of houses. It is a very serious
matter. Is this the way of running an industry?
Are they giving any relief to its workers? No.
This industry was established some 100 years
back.

The DCM has invested about Rs. 7 lakhs as
capital investment. Now, about 90 per cent of
the investment in DCM is held by
nationalised banks shareholders and other
public financial institutions. If that is so,
why such
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a concession has been given to the
industry. No reason has been given.

DCM is going to be closed. That is the
notice. 1 am surprised to find from the
Minister's statement that he has not given
any reasons for  the closure. My first
question is: What is the reason for the notice
of closure given by DCM to the Delhi
Administration? Under the Industrial Disputes
Act, 1947. it is obligatory on the part of DCM
to give reasons for closure? I think the
Labour Minister knows that very well. Is it
net a fact that if anybody wants to close  an
industry, a notice under the Industrial
Disputes Act, 1947 must be  issued and
the notice must indicate the reason ~ why he
wants to close it? No reason have been
given in the statement. What are the reasons
for which the Delhi Cloth Mills wants to close
its textile mill? No, reasons are given. The'
only assurance which the Minister has given is
that the Delhi  Administration is seized of
the matter. In fact, the Delhi Administration,
the Works and Housing Ministry and the
DDA, these three organisations, are working
together in this.  They have given them
permission for commercial development.
Therefore, the only way o.ut is that under
section 15  of the Industries
(Development and  Regulation) Act, you
teust take action under pulblia interest"
when a scheduled industry is not in loss.
There is no reason to close it. It affects a
large number of workers who are working in
this mill in Delhi. And itis one ofthe very
important textile units. More  than 6,000
workers are working in this industry.
Therefore, about 25,000 family members
will be affected by this. Itis a very serious
matter engaging the attention not only of this
House but also of the public and the entire
textile workers.  Therefore. I would like to
know what steps he is taking in this regard.
Many textile mills, one after another, are
closing down. I have just now read out the
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figures. Twenty-six mills were closed in 1984
and 15 mills were closed in 1983. Some more
will be closed this year. Is this due to
mismanagement or due to the policy which
the Government is following about sick indus-
tries.—giving them more benefits, giving
them more funds, allowing banks to give them
funds and rehabilitating them? Therefore, the
main question in this Calling Attention is
what the Labour Minister is going to do about
solving the problems of the textile workers in
Delhi. May I suggest to the Minister that he
should immediately call a meeting of the
Minister of Works and Housing, the Industry
Minister and the Textiles Minister so that a
solution can be found out. And if necessary, it
can be taken over section 18A of the
Industries (Development and  Regulation)
Act, 1951. Thank you.

THE DEPUTY CHAIRMAN: Mr.
Mohanan. Not here. Mr. Gopalsamy. Not
here. Mr. M. S. Gurupadaswamy.

SHRI M. S. GURUPADASWAMY
(Karnataka); Madam Deputy Chairman, my
colleague Shri Dhabe has already given the
facts of the case. So I need not repeat these
facts. Bul I would like to say about one or two
things which have been referred to by him and
which have been left out by th, hon. Minister
in his statement. The Delhi Cloth Mills is a
prosperous concern it is no.t a losing concern,
even according to the Minister. And still the
Delhi Cloth Mills wants to close down thig
mill and it has sought the permission of the
Government. My information is that even
without the permission of the Government and
the Labour Department, the management
issued ? notice of closure in February this year.
Under the Act previous permission is
necessary. Why was this step taken by the
Delhi Cloth Mills in a hurry? The second thing
is that the Delhi Cloth Mills was given clear-
ance by the Works and Housing Min-by the
DDA, to close the mill One of the reasons
given by the Delhi Cloth Mills for closing it is
that it is
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in a nonconforming area. Under the Delhi
Master Plan this area is not ment for industry
and then it does not permit the Delhi Cloth
Mills to expand and modernise. This is the
ostensible reason given by the Delhi Cloth
Mills. Another thing is both the Ministry of
Works and Housing and the DDA have
cleared it overlooking even the ceiling law. I
do not want to go into that question because
the ceiling legislation has got many loopholes.
The Delhi Cloth Mills took advantage of' that
loophole. I do not want to go into that
question. But why did the Ministry and the
DDA give sanction to the closing o,f this mill?
The Delhi Maste, Pian is already dead as a
dodo. It has been there for three decades and it
has not been operating. Why has this been
resurrected and shelter taken under that to give
clearance to the Delhi Cloth Mills to close
down?

So, the main intention of closure i very
obvious, as has been stated by m, colleague. It
is to make money, to make this land
commercial and to make plots and construct a
Commercia' complex, to make money—I am
told. The Minister may be aware of it, the
Delhi land rates are very high. I am ie id that
if this land of 64 acres is sold for commercial
purposes-, they can make nearly Rs. 800 to
Rs. 1000 crores. It is a very big income. With-
out running the mill, without taking 'he risk or
the difficulty of running the factory, they can
make Rs. 800 to Rs. 1000 crores in a sale.
Therefore, there i; , conspiracy between the
Delhi Cloth Mills management and the
Ministry ,nd the DDA. This is a very seriou;
matter. I; involves corruption. I would like the
Minister to investigate the whole matter
thoroughly, what provoked, what made, the
DDA and the Ministry to agree to this closure.
Why? There are several otfeer mills in that
area and they have not asked for closure and
they are running all right. This particular mill
is very prosperous. It is producing well; its
total turnover is about Rs. 200 crores. :ing a
lot of money and declaring  dividends.
Nearly 6000 work-
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ers are involved. Therefore, my specific
deman'i is that the Government should make
v. thorough investigation of the whole affair
and should make an inquiry into this, and this
inquiry should be held by an independent
body and the culprits, whoever they are,
whether the officials in the Ministry or
officials in the DDA, should be identified and
suitable punishment should be given to them.
It is not a very small matter. And if this is
allowed in Delhi, there will be many other
mills which have got vast stretches of land in
Bombay, Madras, Calcutta, they can sell, they
can also resort to the same method. If you
don't deny this to the DCM, you cannot deny
this to other textile mills or any mill, for that
matter. Therefore, I would like the honourable
Minister to announce, while giving a reply, an
inquiry into this whole sordid affair.

SHRI M. KALYANASUNDARAM (Tamil
Nadu): Madam Deputy Chairman the Labour
Minister, in all his innocence and good nature,
has assured us that he will not give permission
to closure. He has said in the statement: "I
would like to assure the House that the "Delhi
Administration is seized of the situation and -
would. take all possible steps to avert the
closure.". Even to that extent he is innocent.
That is why I have said, "in all his innocence
and good nature". I can appreciate his attitude,
the Labour Ministry's attitude. But he cannot
say that he does not know the developments
because I myself have addressed a letter tq
him. to the Prime Minister, to the Finance
Minister, to the Mmister of Works" and
Housing and aiso to Mr. Chandra Shekhar
Singh, who has taken over charge of Textiles
recently. So, all these details have been given
and the trade unions have given the details.

SHRI PAWAN KUMAR BANSAL
(Punjab): Madam Deputy Chairman I am on a
point of order.

THE DEPUTY CHAIRMAN: Mr.
Kalyanasundaram, just wait. Let me hear his
point of order.
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SHRI PAWAN KUMAR BANSAL: The
question before the House is the situation
arising out of the reported closure of the
Mill. What I find is
that the honourable Member on the other side
is referring to certain things which are
nothing but a figment of his imagination and I
would say that the charges which are not
based on evidence, not based o.n facts, should
not
' be referred to, and he should not refer
innuendo against the Minister of Works and
Housing.

SHRI M. KALYANASUNDARAM:
Madam, this is not a point of order.

THE DEPUTY CHAIRMAN: Let me hear
him fully. What is your point of order?

SHRI PAWAN KUMAR BANSAL:
Madarn, the point of order that I wanted to
make before you is that the honourable
Member should confine his submissions to
the subject of the Cailing-Attention Motion
which is before the House and this
opportunity should not be availed of for
levelling wild allegations for certain
particular and motivated reasons.

THE DEPUTY CHAIRMAN: I did not
hear 'him because I was talking to Mr. Dipen
Ghosh. What was the charge that he levelled?
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SHRI PAWAN KUMAR BANSAL: I did
not say that if there is any hanky-panky affair,
that should not be inquired into. I only said
that this opportunity should not be availed of

to level wild charges, like the previous
speaker did against persons not in the house.

SHRI LAL K. ADVANI: It is exactly on
this occasion and on tha
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Calling Attention Motion when we can. do it.

THE DEPUTY CHAIRMAN; Mr.
Kalyanasundaram, on a Calling Attention
Motion, I would say that if a Member wants
to make an allegation against any Member of
this House or the other House, he should give
notice. So, it is better that you confine
yourself to what we are discussing now.
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THE DEPUTY CHAIRMAN: Mr. Yadav,

you will get your chance. Yes, Mr.
Kalyanasundaram, you go ahead.

SHRI M. KALYANASUNDARAM:
Madam, am I permitted to proceed?

THE DEPUTY CHAIRMAN: Surely.

SHRI M. KALYANASUNDARAM:
Madam, I was surprised to see my friend on
the other side stand up like this and raise a
point of order imagining certain things. Only
recently, three days ago, also the Congress (1)
Party restated its faith in socialism and this is
the way you are going to bring about
socialism in this country? (Interruptions). I
will tackle you only politically.

THE DEPUTY CHAIRMAN: Let us talk
about the move of the Management of the
Delhi Cloth Mills.

SHRI M. KALYANASUNDARAM: I
have not made an, allegation about any
particular person. I only stated certain facts
and I have got all the records. From the
records I am not making allegations, but
bringing certain facts to the notice of the
House and the Ministers concerned and I am
saying that this fraud, this attempted fraud,
must be stopped. Thisis my
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anxiety. This is not just an industrial dispute
where the Labour Minister can refuse
permission for closure. Up till now, the
Management has not withdrawn its closure
notice to the workers. They have issued
notices to the workers individually and they
have not been withdrawn. They have issued
notices to the trade unions and those notices
have not been withdrawn.

There is another point. The DDA and the
Delhi Administration, with the consent of the
Government, have sxempted the lands on
which the DCM is located and on which
about two thousand workers have put up their
residences and on which they are residing
even up to this moment. {Intemiptions) . Do
not try to prompt rne. That comes later. Here
is a passage from the memorandum sent by
the occupier, representing the Delhi Cloth
Mills. I am prepared to show it to any
Member. Let him come and examine this. If
necessary, [ will place it on the Table of the
House. This is what they say—I quote:

.. . the Administrator of Union Territory of
Delhi is pleased to exempt the excess vacant
land 'to the extent not specified' in Project
No. 4 situated at Bara Hindu Rao measuring
270083.00 sq. mtrs. from the provisions of
Chapter III of the Act to undertake Group
Housing (Residential and Flatted factories)
on the said plot after demolishing the
existing building structure, subject to terms
and conditions contained therein."

This is the permission given to the Delhi
Cloth Mills owner to demolish all the built
structures there and to put it for use for
constructing residential flats and also Flatted
factories. On the plea of these two purposes,
permission has been granted. Even exemption
has been granted. This has not so far been
withdrawn. What is the national interest in
exempting this 2 lakhs and 10 thousands odd
sq. metres from the operation of the Urban
Ceil-
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ing Act. As a citizen at thte country I have no
right. The Government or the Delhi
Administrator has granted permission to this
monopoly house. He is answerable to this
country. Shouldn't we as Members of
Parliament ask this question, irrespective of
parties? It is a against our nation. So, Madam,
I am sorry the Labour Minister is called upon
to answer this question. He has no powers to
answer. He can only say "this should be done
by the Housing Minister or the Home
Minister; it is under the overall supervision of
the Delhi Administration".

SHRI S. W. DHABE: He can answer for
all. This is a Calling Attention.

SHRI M. KALYANASUNDARAM: Let
us see. Let me wait for the answer. If it is so,
it is very good. The reasons for closure are
not that the Mill is incurring losses. On the
contrary, there are accounts to show that
every year there are more than a crore of
rupees re-invested f°° modernisation and
replacement of the machinery. It is a well
managed Mill and a modernised Mill.
Although it is a century old, its present plant
and machinery are modern.

I again quote from the occupier's
statement:

"In view of the aforesaid and especially
in view of the fact that (i) the industrial
undertaking is located in a non-conforming
area; (ii) on account of the haphazard
growth in. the area of Bara Hindu Rao
leading to extreme congestion the dense
population in the vicinity is exposed to the
hazards of pollution, traffic. Are and
unhealthy environment; and (iii) also in
view of the fact that various sections of the
present factory buildings which are very
old have become unsafe the company has
taken a decision to close the industrial
undertaking wfth effect from Ist July,
1985."

So far notice issued by the Government has
not been withdrawn.
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Now, let me come to the crucial question.
The crucial question is about grabbing
the land. Buildings housing more than 2000
workers  are there. The whole area is called
Bara Hindu Rao because this land was pur-
chased from the owner whose name was
Hindu Rao. Now, the Delhi Cloth Mills wants
to grab this land, remove the mill, evict the
workers so that he construct the flats both for
residential purposes and for leasing it to small
factory owners. This is the purpose for
which he wants the land. Will it not lead to a
social problem in Delhi? Will it be easy to
evict 2000 workers along with their families
from that area? That is what he is going to
do. Is the Government going to compel
him to reconstruct the mill elsewhere and re-
employ the workers? It has also been
manipulated very cleverly in such a way that
the Delhi Administration has refused
permission to  reconstruct the factory
anywhere in Delhi. He is not prepared to
go out of Delhi and the workers cannot be
taken out of Delhi. There is no such
scheme. After all, the attitude of the
employer is that of hiring and firing as he
likes.  That is his attitude. After some
resistence,  he can give compensation and
close the mill, deceive the Government,
deceive the workers and grab the land. I am
told that the land is worth more than 800 crores
of rupees. I am talking of the vacant site
alone. Itmay even be more. This is the
crucial issue. Now. I want to know whether the
Government ~ will  direct the  Delhi
Development Authority to withdraw this per-
mission or t0 withdraw the exemption granted
in 1976 to the Delhi  Cloth
mills exempting the excess land?

Secondly, the mill is viable. It is mostly
modernised. The Minister himself has
admitted that there is no justification for
clouure. Why should the Government not
bring forward a special legislation to
nationalise the Delhi Cloth Mills, take it over
and put
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it to public use? We will all support such a
legislation. Why can't the Government
construct the necessary flats and factories and
lease them' Why can't the Government give it
te the Housing Broad to construct houses for
residential purposes? Will the Government
consider taking over the mitt with all its
properties so that the workers' interests can
be protected.

There are 2000 families with their women
and children residing there. Will the
Government assure that they will not be
shifted from there because they have been
there for generations ? Just as the present
owner has inherited the factory and the land,
the workers have also inherited it. How can
you evict them? Will the Government assure
that they will be protected and that they will
be allowed to occupy the land? All these
problems can be solved only by constituting
an enquiry into the whole thing. Till then, stop
the closure. Till then, no exemption. Find
out the whole conspiracy as to how it
developed. This has been widely published in
the press. The trade unions have taken it up.
We have written several letters bringing all
these facts to the notice of the Government.
So. I demand and ask whether the
Government will constitute an inquiry into the
whole thing. Till then, keep everything
pending su that the mill can run the workers
can be assured that justice will be done to
them and the nation or the Dslhi people are
assured that because of influence and money
power, the Delhi Cloth Mills will not be
allowed to perpetrate this fraud on the nation.
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We will sit up to, 1.30 p.m. Let the Minister
reply now. So, be precise. Otherwise, it will
spilL-over. It may
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SHRI SUKOMAL SEN (West Bengal);
Madam Deputy Chairman, the point is that
this problem concerns the Works ,nd Housing
Ministry. We can discus, the matter but unles;
the concerned Minister ig present here I do
not know who will take action in this matter.
Anyway I will put my points before you and I
will be very brief.

Madam, this Delhi Cloth Mills is not a sick
mill. It is well established, profit making and
moderately modernised also. What is the
purpose of closing down this mill? The fact is
that the industrialists of DCM have decided to
indulge into land racketeering. It is a plain fact
that the factorv is situated on , 60 acres of land
in Delhi and in Delhi the value of land is very
high. The, want to sell the land and earn heavy
profits. That is the purpose why they want to
close down the mill. The mill authorities have
a close nexus with the DDA authorities, the
Works and Housing Ministry and the Industry
Department of Delhi Administration. Without
their collaboration and collusion, the DCM
could not have taken this decision. I would
like to know whether the whole Government,
not only the Labour Ministry, is ready to
institute an inquiry into the whole episode.
How has DCM decided to close down the mill
ary how hav, th, concerned departments of the
Delhi Administra-
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tion colluded with the DCM authorities to
help them in this matter? The approval letter
was issued to them by the Delhi
Administration on 14th November, 1984. 1
would like to know whether that approval
letter has been cancelled by the Government
or not and also whether the Government is
going to make an enquiry as to how this
approval letter was issued to the DCM
authorities. The DCM has been granted
exemptions from various clauses of law to
redevelop the land. How did this happen?
From the behaviour of the DCM authorities
we can see how a section of industrialists
sicken their mills and close them down. In
spite of the Government decision if the DCM
authorities persist in closing down the mills,
will the Government take over the mill?

Simultaneously, I would like to know
whether the Government is prepared to make
an enquiry into the closing down of othe,
textile mills in various parts of the country, as
to why they have been closed down. DCM
case is an eye-opener for the Government.
About 100 mills in the country have been
closed down. What steps is the Government
taking to reopen these mills? These are my
points put before the Minister.

SHRI B. SATYANARAYAN REDDY
(Andhra Pradesh); Madam, thig Calling
Attention has been discussed in the Lok
Sabha. When the reply was given to this
Calling Attention, apart from the Labour
Minister the Minister for Works and Housing
was also present in the Lok Sabha. The
Minister for Works and Housing, Shri Abdul
Ghafoor, intervened and said that he would
appoint a high-powered committee to enquire
into the scandal of DDA giving permission to
the DCM management to put the mill's land to
commercial use. From this it is very clear that
there is something wrong between

the management of the Delhi Cloth Mills and
DDA. I do not think that it is so simple that
the management

wants to simply close the mills for
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any other reason except profit-making
It is evident from the two resolutions
passed by the DDA at a hurriedly con
vened meeting on February 1, 1983.
They passed two resolutions: One, to
allow the DCM to shift the mill; ana
two, to allow the management to use
the land lor commercial purposes. By
this it is very clear why there was
this hurriedly convened meeting of the
DDA which passed two resolutions in
favour of this mill. There is some
scandal, as the Minister himself has
confessed in his statement. 1 would
like the Labour Minister to ,pP°i™>
in consultation with the Works and
Housing Minister, a high powered committee
to enquire into the allegations made in this
house and the other House. Secondly, I want
that a CBI enquiry should be conducted and
all those officials—whether of DDA or any
other department—who are involved in this,
must be punished.

Then, according to the Minister's own
statement, if this textile mill is permitted to
close down, more than 6000 workers will be
rendered jobless. The number will be much
more if we take into account their families
also. It is a grave matter for consideration of
the Government. It is a criminal act in other
words. So this should not happen.
Government must take a serious view of this
and see that this mill should not close down.

Other Members have already said what is
the motive behind the closing Qf this mill.
Naturally it is very evident that they want to
make a profit at crores of rupees. The mill is
in the heart of the city. They want to close the
mill, acquire the land, make plots and sell
them. It is very evident. And in this all seem to
be involved—the DDA officials, the
management ani others. So the Government
muyt take a very serious view of this fact. My
other friends, Mr. Gurupadaswamy, Mr.
Sukomal Sen, Mr, Kalyanasundaram and
others have put certain facts.
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I do not want to repeat those facts. All these
facts must be taken into consideration and
Government must assert itself and take
speedy action against the concerned officials.

THE DEPUTY CHAIRMAN: Shri
Ashwani Kumar.

i wivadt g (fage) sada
swawrafy wgear, w Y g9y wely
werem d f@m ... (smmaw) 0

SHRI B. SATYANARAYAN REDDY:
And the two resolutions passed by Hte DDA
must be revoked. I insist upon the
Government to do this. Otherwiie the Labour
Minister has no right to do anything in this
matter.

St st gwT: A wEea 7
T wfaw agoe § ww 2 -

"I would like to assure the House that
the Delhi Administration is seized of the
situation and would take all possible steps
to avert the closure."

Delhi  Administration means all the
departments of Delhi administration.

%afi'rmﬁmamuz#?ra":tg?as@
I FUE F #we ag e drEar
f& wET w7 ¥ g ;v 2
TR ORI &6 foqer &7 @47 & Oy
dEAT & At @ Fe gwr 2 e @
o Wo F ST 1 HEH, 1983 W
qve A FAAT FIX AT wamfy &
U 14 B Ft g@T difar §
gfem &1 2, g o T o uo & Az
qEN 9T ¥ | T AT FEeT &
w2 Eo #HTo THo ¥ FqTET GrerATT
ﬁn?ﬁot{c%ﬁ«'ﬂ%lf{o?or{n
agH AT W= FATRT £ TRl
faeeit wefafrges frama & )

Delhi Administration and Labour Ministry
cannot do anything. I want a categorical
assurance "yes or mno* whether the
Government will revoke this and see that this
is not done.
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The third question after this is,
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gATr g 94T & 9g T aUF § %
FT 7 " fsdr 0% § #ATA9A
FT5 OAT TGl & GHd (‘tmrr‘f)
oy wAd g F @ FEw a@ 0§ A48
¥ g€ W AT UET FEM ST OVET 2
(=aaa )

THE DEPUTY CHAIRMAN: May I tell
you one thing. You made your point. Don't

disturb the Minister. Let him reply.
Otherwise, I will adjourn the House for lunch.

WY Tho WA | SE Al 12 § SEAT
AT E1 W @rAd £ | (ewa|e) ue
O qI9F e T FIE E1gTT A2 3
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SHRI S. W. DHABE; You can appoint a
committee under the Industries (Development
and Regulation) Act.

THE DEPUTY CHAIRMAN; Mr. Dhabe,
don't interrupt while he Is answering. If you
interrupt, he can never finish the reply. I told
you, we were short of time.
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"Mr Kalyanasundaram, I have allowed you
to make your point. We have to finish.

st o WEEAT ¢ WA 9F TR
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SHRI DIPEN GHOSH (West Bengal): What

action have you taken? There is one sentence

in your statement. I quote:

"In the circumstances, it would

be illegal for the managment to close down

the Mill".

When you have come to such conclusion'
In the present circumstances, it will be illegal
for the management to close down the mill.
Would you kindly specifically say what pre-
emptive action the Governmnt is going to
take?

o 10 W?ﬂm'i COIET AT AR
21 2 Tgfem mom @ a1 gna
9% 77 ¢ M og Teeme 2 oW
FATS A= §7 TET E |
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Wt o W . FA AT 4T

¢ W AT AW g & 1 gw wax
f-'qmr LR Rk n Zrgered afaet
A R s B 3% 96T 76 &
Fn" H #aT 3z :r'f E . (smEEA)
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a fwms % | ST T TwEi Far.
(=r9a) W9 StRA 2 i “—rln.vﬂ

ferorz me ¥ gw a1 .. (swaEm)

SHRI S. W. DHABE: We have asked you
a specific question. Are you setting up any
enquiry committee to probe into the reasons
for the closure of the Mill? You have said,
No.

ot & WFIT I never said. No,
T 740 FgI & | THIT ATTH I @
&, . . (vwaEw) . . W Ammy @
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The entire company should be nationalised.
The Government should not
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[ st Aed ATEAN ] sides of the House are unanimous on this point. I am very

only nationalise the textile mill but the entire thankful to the Labour Minister that he has clearly
DCM management. That is the only solution. stated the position.
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SHRI CHATURANAN  MISHRA: Now,
I seek your intervention ..

SHRI DIPEN GHOSH; Labour Minister is the
greatest labour of the. . .

SHRI T. ANJAIAH. Don't talk
things.Iknow in West Bengal.
I know about other Governments. I am requesting
other non-Congress Governments. They are not
giving a reply even. I am sympathetic to you. My
Labour Ministry is always sympathetic. It is not a
question of closing these industries.

all these

Fa1 f5 74 fregawgd 2 fomdd .
THE DEPUTY CHAIRMAN: Mr. g

Mishra: Do you want  to make it a Question
Hour?
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stated that the Ministry of Labour has requested the
Ministry of Works and Housing. Now, it is upto you
to request the Minister of Works and Housing to
clarify the  position in the House. Both

F & I R Tl A Anh
AT | AT Ag ST A A 2w

AW AT ITA T SO qF AT
B9 A wre & Fdr A figer mifawr
¥ g7 ¥ & maave g7 dur W 5q
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W g A T I A1 28 TE

F ) 919 T FF AT AW &fNT |
T U3 -marﬁ;w’ﬂ?fﬂvw
AMT & AT gE-AE wEA
(== )

I will request the Housing Ministry
immediately, first you revok this. I will
request him.

IqaslE - T W9 A< TEET
: (zraee)

i Ao wedERT : FEH WIRT FWTL
Ay § a7 wEET 2

THE DEPUTY CHAIRMAN: If you look
at them, they react. II you look at me, i will
not react.

SHRI DIPEN GHOSH: He really suffers
from male chauvinism!

SHRI LAXMI NARAIN: We are
thankful to the Labour Minister and the Delhi
Administration. (Interruptions)

SHRI S. W. DHABE: Madarn, he has not
replied to my question. My question was
whether he will take action for cancelling the
resolution of the DDA. It is the scandal of the
century.

SHRI DIPEN GHOSH; Madam Deputy
Chairman, I want to get an assurance from
him. Is th© Union Labour Minister prepared
to give an assurance to this House that the
Union Government is not going to allow the
management of the DCM to close down this
mill since it has been declared illegal by the
Government itself? Yo,u give a categorical
assurance to this House.

SHRI T. ANJAIAH. All efforts will be
made to operate "this. . .

SHRI DIPEN GHOSH: What is this? In the
statement it is said that it will be an illegal act.
And you can't assure the House that the
management
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will not be allowed to do this illegal act?
Can't you say that?

= Zto WEHATN . 9E  TERNA Al
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THE DEPUTY CHAIRMAN: Shrimati
Margaret Alva to make a statement.

ANNOUNCEMENT RE. GOVERN-
MENT BUSINESS FOR REMAINING
PERIOD OF SESSION

THE MINISTER QF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRIMATI MARGARET
ALVA); Madam, with your permission, I rise
to announce that the Government Business in
this House for the remaining period of the
Session will consist of:—

1. Consideration of any item of
Government Business carried over from
today's Order Paper.

2. Consideration and passing of the
Companies (Amendment) Bill. 1985.

3. Consideration and passing/return of
the following Bills, as passed by Lok
Sabha:—

(a) The Finance Bill, 1985.

(b) The Tea Companies (Acquisition
and Transfer of Sick Tea Units) Bill,
1985.



